CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH,ALLAHABAD

Original Application No: 1733 of 1994

Dated: ../ 1:02:495,

Lalji Ram Aged about 45 years

At present working as Pmtal Assistant
Head Post Office, Varanasi.

s es e s 00 ﬂpplicant.
By Advocate Shri S.P.Sinbha
Versus

Union of India & Ors, ssses esee HRespondents.

By Advocate Shri =---

Hon'ble Mr., T.L.Verma, lember=J -
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Heard Shri S.P.Sinha, learned counsel for

the applicant on admission.,

2. The subject matter of challenge in this
D0.A, is order dated 18,6.1994 uhereby the applicant

has been transferred from Varanpasi to Hamgarﬁ.

e The applicant is a Postal Assistant and
was posted in the Head Post Office, Varanasi under
Gazetted Post Master known as Senior Post Master.

By the impugned order, the applic ant and 44 ors, have
been transferred to different places noted against
their names. bix 3k weddx FXUSREU XMXEX EXARSPOT XK

& bxanoecaixde joix box ax exbgEADIX OfK SEXXXIDEX &nd XREX

This application has been filed for cancelling
the said order of transfer.
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4— It is well settled that transfer in a
transferable job is an exigency of service and may

be ordered for administrative reasons. Generally,
Courts do not interfere with orders transerring
an Officer on a transferable job unless the same is

against Rules or is actuated by malice.

5; I have perused the record and I find that

the transfer of the appliant appears to be a transfer
on completing tenure. No rule was brought to my
notice prohibiting transfer of a Postal Assistant from
one place to another, The learned counsel for the a
applicant in course of his argument stated that there
were certain guidelines issued by Director General

of Post Offices not to transfer Postal Assistants

from one place to another if they can be rotated at
the same plaxe., These instructions are not statutory
rules but only guidelines which may, for administrative
raasunslm-y be ignored. There is absolutely no
material to show malafide on the part of the Officer
who passes{ the impugned transfer order except vagus
and general allegations. On the basis of the vague
and general allegations contained in the application,

no -infertence .. of malicgten be drawn.

&, The gﬁct that transfer order causes
hardship to X% employee by itself may not be
determinative of the order of transfer being malafide.
The employee may in case of personal problem, file
representation before the appropriate authority for
cancelling the order staying or modifying the J<sy .

ExamxRxx axadxxx as the case may be,
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P For the reasons stated above, I find

no merit in this application ard the same is

dismissed in limine.,.

The learned counsel for the applicant
stated that he has filed an appeal against his

transfer and the same is pending before the appropriate

authority. If th& be so, it is expected that ths
competent authority will take an early decision on
the appeal/representation filed by the applicant and

inform him of the decision taken in that regard.
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